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MESSAGE FROM THE LOK SABHA

The Code of Civil Procedure (Amendment)
B9l, 1974

SECRETARY-GENERAL: Sir. (have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"1 am directed to inform Rajya Sabhri
that Lok Sabha, at its sitting held on
Thursday, the 2nd May. 1974. adopted the
annexed motion in regard to the Code of
Civil Procedure (Amendment) Bill. 1974.

"l am to request that the concurrence of
Rajya Sabha in the said motion, and also the
names of the members of Rajya Sabha
appointed to the Joint Committee, may be
communicated to this House."

MOTION

"That the Bill further to amend the
Code of Civil Procedure. IS08, and the
Limitation Act. 1963, be referred to a
Joint Committee of the Houses consisting
of 45 members, 30 from this House,
namely:—

(1) Shri R. V. Bade

(2) Shri T. Balakrishniah

(3) Shri Narendra Singh Bisht
(4) Shri Chandrflca Prasad

(5) Shri A. M. Chellachami

(6) Shri M. C. Daga

(7) Sardar Mohinder Singh Gill
(8) Shri H. R. Gokhale (")

Shri Uinesh .loarder

<](» Shri B. R. Kavade

(ID Shri L. D. Kotoki

(12) Shriman 1.  Lakshmikanthamma.
(13) Shri Madhu Limaye

(14) Shri Debendra Nath Mahata
(151 Shri V. Mayavan

(16) Shri Mohammad Tahir
(17) Shri Surendra Mohanty
(15) Shri Noorul Huda
(19) Shri D. K. Panda
(20) Shri Prabhudas Patel
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(21) Shri K. Pradhani

(22) Shri Rajdeo Singh

(23) Shri M. Satyanarayan Rao
(24) Shrimati Savitri Shyam
(2?) Shri R. N. Sharma

(26) Shri Satyendra Narayan Sinha
(27) Shri T. Sohan Lai

(28) Shri Sidrameshwar Swamy

(29) Shri R. G. Tiwari

(30) Shri Niti Raj Singh Chaudhary

and 15 members from
Rajya

Sabha:

that in order to constitute a sitting of
the Joint Committee, the quorum shall be
one-third of the total number of members
of the Joint Committee:

that the Committee shall make a report
to this House by the last day of the
Twelfth Session of Fifth Lok Sabha;

that in other respects the Rides of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join the
said Joint Committee and communicate
to this House the names of 15 members
to be appointed by Rajya Sabha to the
Joint Committee."

STATEMENT BY MINISTER
Threatened Railway Strike

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Now the Deputy Minister for
Railways will make a statement.

SHRI BHUPESH GUPLA (West Bengal):
What has happened to Mr. Fernandas'.'

THE VICE-CHAIRMAN: He is going
to make a statement.

Nil DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI  QURESHI): 1 will
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make a statement . . . (Interruption) ... I do not
have any latest information about him.

SHRI RHUPESH GUPTA: Everybody is
demanding from this side of the Hous<-and
also in the other House that he should be
forthwith released so that negotiations would
start and we will be interested in knowing
that. I know you arc going to make an official
statement—I have no objection to that. This is
a crucial thing where all are interested in the
negotiations being resumed and that cannot
start unless the doors of the jail are opened
and he is set free to undertake the
negotiations along with others.

SHRI MOHD. SHAFI QURESHI: Sir, the
Minister of Railways in his statement made in
the House on 25th April. 1974, informed the
House of the strike notice that has been served
on the zonal Railway Administrations, on the
22nd and 23rd April, 1974, by the recognised
Unions affiliated to the All India
Railwaymen's ~ Federation, and  some
unrecognised unions. He had on that occasion
made it very clear that he will make every
effort to arrive at a negotiated settlement, and
myself and he appealed to all the staff in the
Indian Railways to consider the present
critical economic situation of the country and
not to take any precipitate action which will
harm the country's interests. Since then there
have been long meetings of the Negotiations
Committee under my chairmanship on the
27th, 29th and 30th April, 1974. All the
demands were discussed at length and
wherever the Government could meet the
demands this has been agreed to. The Railway
Minister also joined the discussions late in the
evening on 30th April, and it was then
decided that the minutes of the meetings, the
areas where agreement had been reached and
the stand on the other items should be
finalised on 1st May, at a meeting in Rail
Bhavan, where the representatives of all the
Unions will meet the Member (Staff). This
meeting on the 1st May was attended by Shri
A.P. Sharma, Smt. Parvathi Krishnan and Shri
Gokhale, but none of the representatives from
AIRF or other unions was present. The
minutes were finalised on the 1st May and
they were further discussed today, the 2nd
May and
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accepted. The final stand on the demands
has been taken.

I shall try briefly to enumerate the various
demands of the Unions and the final outcome
of the negotiations.

One of the main demands was revision of
wages by about 75% and change in the
Dearness Allowance formula. The wage bill
on the Indian Railways for the year 1972-73
was about Rs. 500 crores. The decision of the
Government on the Pay Commission's
recommendations gives a benefit of Rs. 110
crores to the railway-men, which means a
20% increase in the wage bill. A further 75%
increase in the wage bill would have meant at
least Rs. 400 crores of expenditure. After the
Pay Commission have gone into all aspects of
". .ires and Dearness Allowance L nd the
Government have taken a decision on it, it
was not possible now to revise the wages and
the Dearness Allowance formula.

One other demand was that there should be
a scientific Job Evaluation of all jobs in the
Railways, and this has been accepted within
the framework of the Pay Commission";
recommen iations. Considering the :ire
number of categories involved and the
complexity of the problem this scientific job
evaluation may take at least 3 years, but when
once it is done it will definitely be useful and
will benefit the staff.

On the question of giving bonus to the
railwaymen, since the Bonus Review Com-
mittee is seized of the problem, it will be
premature to take a decision until the
recommendations of the Bonus Review
Committee are received by the Government.

As regards the demand concerning working
hours and decasualisation of casual labour, we
have accepted the Miabhoy Tribunal's
recommendation in toto and this gives a
benefit of Rs. 35 crores. As regards
employment of casual labour, while this
cannot be completely precluded, considering
the type and conditions of works on the
Railways, we have agreed that casual labour
will not be utilised in certain specified
locations like workshops, yards, stations, loco
sheds, etc. for works of a regular and
continuous nature. We
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(Shri Mohd. Shafi Qursshij

have agreed to a cadre review as early as
possible at such of the above locations and
create additional posts if necessary. This will
benefit a large number of workers.

SHRI N. G. GORAY (Maharashtra): All
this has appeared in the press.

st @t T (FEar) A Ay frEe
F AT A FATT T F AT F AT
q W TE FA |

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please, let him complete.

SHRI BHUPESH GUPTA: The hon.
Minister can turn his face that side and say all
this; we shall plug our ears. They may be
interested in the voice of the M inister.

SHRI MOHD. SHAFI QURESHI: As
regards the demand for the supply of
subsidised foodgrains in grain shops we have
agreed that arrangements will be made to open
as many fair price shops as necessary so that
all points on the Railways, where more than
300 staff are posted, will have fair price shops
where grains will be made available at the
same scale and rate that the State Government
gives.

These fair price shops will be run either by
cooperatives or can be licensed to and
organised by staff representatives. Government
will make available the necessary buildings
and the staff 10 operate the fair price shops
will be given on deputation from the Railways
if required by the Co-operative Societies. If
the co-operatives run into any financial
difficulty for purchase of foodgrains, assis-
tance by way of loans to the extent possible
will also be given by the Railway Ministry. We
have also decided to strengthen the present
overseeing machinery for co-operatives and
fair price shops so that effective liaison can be
kept with the State Governments and the Food
Corporation for supply of foodgrains to the
co-operatives and fair price shops. It is not
possible for the Government to run these grain
shops departmentally or to give any subsidy.
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The other two demands were removal of
anomalies arising out of the Pay
Commission's recommendations and a cadre
review for Class III and Class IV staff to
improve their avenues of promotion. We have
accepted these two demands. The cadre
review will be undertaken and completed
within a period of rour months. The removal
of anomalies and the cadre review is expected
to oenc-fit the staff to the extent of about Rs.
25 crores.

As regards the demand for withdrawal of
victimization, we have to make it very clear in
the House that it is not our object to victimize
any railway worker for trade union activities
unless it is accompanied by cases of
intimidation, violence, obstructive working or
other criminal offences. As regards the
demand of withdrawal of victimisation, we
have to make it very clear in the House that it
is not our object to victimise any raii-way
worker for trade union activities, unless it is
accompanied by cases of intimidation,
violence, obstructive working or other
criminal offences. In fact, the Railway staff,
being Government servants, have got all
protection under the Discipline and Appeal
Rules, as also under article 311(2) of the
Constitution. Still it has been agreed that if
any cases of victi-mistation are given to me, |
will examine them and personally take a
decision. It is not possible to withdraw all
cases without any examination by me.

The other demand was that railway workers
should be treated as industrial workers and not
as Government employees. I have to make it
clear in this connection that Railway
employees are Government servants, but at
the same 'ime they come under the purview of
the Industrial Disputes Act. In view of the
great national and strategic importance of the
Railways, it has to be run as department of the
Government and there s even a separate
Budget which has to be discussed and
approved by Parliament. Railways being a
public utility concern serving the entire
population of the country are so very vital to
the economic life of the nation that its proper
development, investment of sufficient funds
for further expansion to meet the needs of
'raffle and inter-minsteria]  co-ordination
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can best be done only if it continues as a
Government undertaking and hence it is not
possible to make a change in this respect.

From what 1 have stated to you, th; totality
of the demands put forth by the anions is
clear. With the demand for 7> per cent
increase in wages, the total demand amounts
to more than Rs. 500 crores. Considering that
the wage bill for 1972-73 was about Rs. 500
crores, i; means a 100 per cent increase in the
wages. 1 leave it to -the House to judge how
it is possible for the Railways to agree to
these demands in toto. There ire only two
alternatives—either to increase the fares and
freights or to run the Railways with a huge
deficit. Of the total earnings of the Railways,
30 pet cent is from passenger traffic and 70
pei cent from goods traffic. If the revision is
to be confined to freight alone, it will mean
that a 100 per cent rise in freight traffic
would be necessary. Can the country afford
such a steep rise in freight0 On the other
hand, if the freights and fares are not
increased and the Railways run under a huge
deficit, where is the money to come from for
proper development of the Railways to carry
the Fifth Plan traffic? During the Fifth Plan,
the traffic is expected to go up by 40 per cent
under investment of more than Rs. 2000
crores. If the Railways run under a huge
deficit every year, it will not be possible and
this will mean that the mosi essential infra-
structure  for the nation's economic
development will not be avail ible and then
again the public of India will suffer.
Therefore, both ways, whether it is increase
in freights and fares or the working of the
Railways at a loss, it can cause damage to the
nation. Therefore, there was not other
alternative but to consider only those
demands which can be met without seriously
jeopardising the financial resources of the
Railways. Already in these negotiations we
have agreed to items which will aggregate to
a total of about Rs. 70 to Rs. 80 crores and,
together with the pay revision, as a resull of
the Pay Commission's recommendations, the
increased burden on the Railways will be in
the neighbourhood of about Rs. 190 crores,
which is about 40 per cent of the wage bill of
1972-73. The House will, therefore,
appreciate that we have done
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the very best in meeting the demands and that
if, after this, the railway staff go on strike,
they are not doing it in the national interest.

I, therefore, appeal to the House to support
us in the stand that we have taken and use all
your influence with the public and the railway
staff to see that the wheels are kept moving
and the country's economy is not
shattered.

(Interruptions)

SHRI NIREN GHOSH (West Bengal): It is
a misleading and perverted statement,
avoiding all the issues; wrong figures and
everything wrong. It is not coming to grips.

SHRI BHUPESH GUPTA: On a point of
order, the statement that we were all anxious
to hear is what they are going to do with
regard to one demand for the continuance of
negotiations or their resumption and the
release of Mr. Fern-andes. Now, Sir, in this
statement they have suppressed a very
material information. The Railway Board has
issued a circular and it is circulating amongst
the officials and others and that is also res-
ponsible for the kind of provocation The
circular says that the Government will ensure:
d) full protection to all workers who come to
duty during the strike period: (2) Extension of
service for a period of six months to one year
to those who are on the verge of retirement;
(3) Advance increments to those workers who
come to work during the strike period (4)
Preference in employment to the children of
those railwaymen who carry en the duties
during the strike.

"Special recognition of service in the
shape of quick promotion and other awards,
etc. to those who keep the M heels
moving."

Now, Sir, one fact is surprising...

SHRI NIREN GHOSH: Mr. Mishra
admitted it in the Calling Attention Motion.

SHRI BHUPESH GUPTA: The hon.
Minister has made a statement, and I am
surprised. Members opposite, even without
realising it, started thumping the tables. You
are a very lofty people. Sir,
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[Shri Bhupesh Gupta]

we an: all for a negotiated settlement, and
negotiations cannot be conducted, as Mr.
Goray rightly pointed out, by putting the
leaders of the Railwaymen—one of I'm.
principal men being George Fernandez—in
prison. This is not the way to conduct the
negotiations. On the contrary—1 hare seen,
you know very well, Sir—even when the
negotiations went on with the Communists in
the Malayan jungles—the Communists were
fighting against the British—Macdonald
conducted the negotiations, and peopie were
allowed to go with guarantee of immunity for
those against whom death sentence was
pending. They were not arrested. Here, Sir, in
the midst of negotiations, they have done it.
and this kind of, circular is being issued. First
of all, there was the cancellation of a number
of trains in order to incite the public against
the railwaymen, and they are trying to draw
away a section of the railwaymen with this
kind of circular, and it is entirely wrong. Sir,
you should ask the Minister whether what I
have read is correct or not.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): On the unanimous desire of the
House, we are going to have a discussion on
the subject tomorrow, and we are doing away
with .. .

SHRI NIREN GHOSH: What is the use of
the discussion?

SHRI BHUPESH GUPTA: We did not
bargain for a statement of this kind.

(Interruptions)

THE VICE-CHAIRMAN: Please sit down.
Let me say. I will allow you The House has
unanimously decided tt-do away with the
Private Members' Business tomorrow and
allow a discussion on this important subject.
Is it the desire of the House now to go on
discussinp this statement?

SHRI NIREN GHOSH: Sir, it is » perverse,
misleading, wrong statement inviting the
strike so that they can come down heavily
upon the railwaymen. The statement he has
made—what is it?

SHRI N. G. GORAY: 1 would ask Mr.
Qureshi whether the statement that
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he has made amounts to saying that the
negotiations have ended. Have the nego-
tiations ended and have you taken a final
decision?

SHRI NIREN GHOSH: Yes. That is the
position.

SHRI BHUPESH GUPTA: That is our
apprehension. In the statement they have
locked the door for negotiations. Now, they
want to dictate terms to the railwaymen.

A SEWEIT et (3T 93)
¥ Faq AT q@Ar Wew g fw
atagT fam way ot 291 % weegi
oA wEEsE #1 frewAr qv
93 fwu A1 I9F 3WT A war
SEET T A8 Fg 497 % 9 qeeer

S W HIA RATT ETA T AT
¥ wE AR AT gW AW &T
g " 4v fF WS wTEeEa sy

freardt & #ag & waly ot @z
qama 5 fea ofdfeafrat 7 &
fredam gu, 9T wiET ar aE
erEd, AfFw IH HA9 T 0F wex
df 4 &g &%, 4 WA @A A1 HT

A% w9ETEl § w78 F, 3
Al ot (%7 ggw femv F ww

WisTH § FA9 qg W4T AR,
¥ o FY OHOLH AT W A4,
T OFH Y U7 UF GZ F FOHT
F497 zE, " A T F oA

waq PEar sre AT IR NS UT
St wima wwW Z, 00 A% ZA
AE WiZA 7 ATFU FOR AT 699
W oAt F8 W ¥F 42 AT FAm
f 72 ot amsfs w7 oft €1 3z
AT T TH AW F HM FHT
Al Sat & @ W @’ g
F AA9 W EW WA WEwA ® SrAAr
FET |
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st @t oww: # gz A
Fgar ar f& g oS ot we
st d aam A E, 7z famgram areva
H qT qAE FA AN 9% qF &4
# ws Ffar FEar =S
IS AMEY W Ar S agfaes
fFu, 3aFr F18 waaw T g7
T 7 o & GIOETT %
AT WEgma A &9 Sl Aqdsd A%
FF § W AGATT ¥ AETT I9ET
79 93 A% g 48 77 A9 @ F |
zafar ¥ wEar & 5 owdr wdl-
CEACC IIE G £ (I 2 1
Fa A faar war g, 3 @5 27
g fagrd v (ww AsifwEs
AlzAdZ FT 0% Fa967T 419 F foqo
0 faare ¥7 @ 7

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Tyagi, one from each party. Mr.
Niren Ghosh.

SHRI NIREN GHOSH: All of us wanted to
know about George Fernandas, Also I know
of another name, Mr. P. K. Barooah, General
Secretary, All India Loco Running Staff
Association. He has also been arrested. How
many others have been arrested I do not
know. These two names have come to me. To
this there is no reply.

Another thing. Today at 10 am.
negotiations were to be resumed. Now the
statement says that the negotiations have
ended. That means it was a lying statement in
order to side-track the issue. And meanwhile
they prepared their machinery to sweep down
on them. They are provoking.

W maw fewre (SEe wAM):
ST, WE AR (AT TEET A
fewigsr &1 weaed 2 7@ a1 IFMA
o oAar & 7 g a1 gEErd
T oot @y wE A faw 0w a0
q 9@ar § f& awEr oq @,
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B¢ Afew ag a1 wad fv e
TS H, few afrfofrEr §
e fregme fan om? e
F AW ¥ fEw war oar S5 QR
A 9T I fReER fer
TE AR H W g sfaer waw
& =l

SHRI BHUPESH GUPTA: It is an insult to
the House. You should protect the dignity of
the House. What did he take the permission
for? What happened to Mr. George
Fernandes? Now in the statement he does not
even make a simple reference to him.

SHRI MOHD. SHAFI QURESHI: The fact
is that I do not have full information about
who are the people who have been arrested.
This is a fact that Mr. George Fernandes has
been arrested. But it would be difficult for me
to say under what Act he has been arrested. |
do not have the details.

SHRI BHUPESH GUPTA: On a point
order. There are occasions when the Chair
should come to the rescue of the House.

Wt @ T #F wywr oe-

w91 T 41 7 faeslt 57 mwarfady g%

AR Arewar fFar
(Interruptions)
SHRI ~BHUPESH GUPTA:  Mr

George Fernandes has not been arrested by
the Delhi Junta. He has been arrested by this
Government. The Railway Minister is a part
of this Government. The Home Minister
sits there.

st N www A (39
w3m): & fad wmar @wEmr @mger
g @ovm Wt wEEm w7z
O WET W TR uw A
AR F1 froware @ar s
ft F1ew q3 frr @1 1 oW A
formmr & % aw wwE wmy
T OAFT F UAAT a7 g% fa
27 Fmfoieas a T Wt #
T AEF &, 42 AT AT |
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oY Wige e NEr wIA . UF oft T T {IT AT AE WET
& A & FEar wma g f& e 7z % fF @ war & ArEadr G o
qRATE fregafaar oY 2, #9 9@ | FE AT WA § O3 W oag T
EELd] Fufr a1 3R & THAT | ﬁ‘ﬁt ferar % fa : George Fernandes hus
s s formT * """iTGT‘- S ween arrested by the Delhi Police under the
AT AU i = ‘Tﬁ wrders of the Government of India. ﬁ'

frr &1 & W AT g % owrw w oW =
forpqm & fam @7 3 g & arma avwT ¥ widv ¥ oaz

SHRI NIREN GHOSH: What is the PATT fea A gEAr |

meaning of this?  Are you ridiculing? A7 WAL A VST AT qFeqi
Al qE & e & wEw gz

SHRI BHUPESH GUPTA: There is ro_ £~ - .

B3 1 ?f;p:r 21T ¢

limit to a joke. fIT?‘:EFrr{']' ge a1 ¥ a4z e -
THE VICE-CHAIRMAN (SHRI V. B. Al AT qE@ AEN (TEE

RAIJU): It is a question of time. The question q-{g'[) LUV HATYT HT G RF g

is when do you discuss a thing, now or fF fagsr & =9 fgzam REATT
tomorrow. The Minister promises to place ' .

all the facts tomorrow in the course of the EEC T ) KL AT FI
discussion. And 1 think you should be fe fwdr =af Y fresarft w=H

satisfied with . g0 ar ¥y faaer a8 wo awAr |
SHRI NIREN GHOSH: No, no. What is | #& #a9 Tg faqrr 571 @g4ar 2

there in that statement? e AT 2 f‘l’(‘?ﬂ'i’ﬁ' o e
(Interruptions) it fErE & A w o gum g

At ¥ wFT E, wWa Aqd7 AF
awd ) dr 57 o & g ownaw
SHRI NIREN GHOSH: He is making T fAma Fw & oSe wEEm

misleading statements here. (Interruptions). AT ﬁ‘;‘ﬁ:' F oAy W ogr3q v fooy-

He talks of negotiations, but at the same LN CN-] -_- N
’ J g 3

time puts the negotiators behind the bars. T :nT ¥ 97 R war ot &

What does it mean? [Interruptions). He is qHA F7

bringing the House into contempt.

SHRI RABIRAY: Point of order.

(lhwterruptions)
SiR caricing i1 SR A S L)
F A% E ul SEIET WAl o qTEA
qdT wAERY § FaA gg wwr %
THE VICE-CHAIRMAN: I have already . - & f 5 o
asked the House whether it is the desire of m 3 J .-IF§T1T il R ®
the House to go into the details now. A7 " AT AFATATT gr, Tz q %
F - = ~ 4
HON. MEMBERS: No. AU % FemAr g o agr
W= OHTT A e B AT THOFT
SHRI BHUPESH GUPTA: You seem to HAAT TE 7T fF s wrer g
have a queer idea of our desire. Our desire - ﬁT"‘Fﬂﬁ a5 2 2
is to discuss the whole situation tomorrow. _J‘_ N SR gs LU
But we also want to discuss the question of 77 faa T8 @E 7

Mr. George arrest.
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fregar® & 3w fqawm Z wies =9
faug o7 w7 gag F91 g€ fr A
wE HAT v fwal St AT =@l Wz
T W FIOT ARA A AT 4
AT IA ARA FIEAT AR A FE
qr & #mEEm & wma & AW
q9AT AFFA AT AT q AT
arar @ & vw g fam &
T AAN AATAT &3I4 o HITH
H o#qT TAAT ATARA 4@l § & Az
T qEAT T G| T 9 A I
AFT ® A 72 E AT T &1 Afener
At 77 2 f5 ag ¥w et #1 foamr
ey 7

SHRI BHUPESH GUPTA: Sir, you should
ask him. You are now in possession of the
Chair. I am not in possession of the Chair.
You should ask him. Sir, are you to believe
that he does not know the circumstances
under which George Fernandes has been
arrested? We credit you with great
intelligence. It is a matter of commonsense.
Do you think they do not know? AH of them
know: they are talking. All of them know.
Because of reasons of convenience, they are
not expanding on the subject, because they
know then everything will be out. Mr.
Qureshi, take an oath here and say you do not
know how George Fernandes has been
arrested. You are fully posted with all the
information. Sir, you ask him. All right, forget
the oath. Ask Mr. Qureshi a  simple
question . ..

THE VICE-CHAIRMAN (SHRI V. B.
RAJU):  You are prompting me?
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SHRI BHUPESH GUPTA: 1 am sub-
mitting to you. Ask him: "Mr. Qureshi, do
you know broadly the cirmustances under
which Mr. George Fernandes has been
arrested?" "Will you please then share the
information with the House?" These two
simple questions you ask.

THE VICE-CHAIRMAN (SHRI V. R.
RAJU): Mr. Minister, you have known the
feelings of the House, the feelings of the
Opposition. Will you be able to add to their
information?

SHRI MOHD. SHAFI QURESHI: I have
known their feelings ...

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Will you be able to add any-
thing?

SHRI MOHD. SHAFI QURESHI: Not
today.

SHRI BHUPESH GUPTA: Why not?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Tomorrow he will do it. I cannot
force him.

SHRI BHUPESH GUPTA: You did
not ask him to do it tomorrow or the day
after.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): But I cannot force the Minister.

The House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at
thirty-one minutes past six of the
clock till eleven of the clock on
Friday, the 3rd May, 1974.



